
IN THE - CENTRAL ADMINISTRATIVE TRIBUNAL. 

HYOERABAO BECH : AT HYDERABAD 

CA 3/94, 	 Ot, of Ordsr:17-1-94. 

B.Govsrdtian Rae 
...Applicent 

Us. 

1, The Sr.Superintendent, 
Post Offices, Vijayawada Division, 
Vijayewada, 

2. The Superintendent of Post Offices, 
Machilipatnam, Krishna District. 

...Respondents 

-- 

Counsel for the Applicant 	: Shri K.ArEntha Rae 

Counsel for the Respondents 	: Shri N.R.Oevraj, Sr.CGSC 

C DRAM: 

THE HDN'BLE JUSTICE SHRI V.NEELADRID : VICE—CHAIRMAN 

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A) 
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0. A. NO 3/94 

JUDGMENT 

(AS PER FION'BLE SHRI JUSTICE V.NEELADfl RAC, VICE CHAIRMAN) 

Heard Shri K.Anantha Rao, leErned counsel for the 

applicant and 5hri N.R.Devaraj, learned standing counsel for 

the respondents. 

2. 	The applicant was z first appointed as Extra 

Departmental Agent. Later he was regularly appointed in 

the postal department. In 1988, he was posted as Sub Post 

Master at Mustebad, Krishna District. For some allegeá 

irregularities, the applicant was placed under suspension 

by the order dated! 9.10.1990. Charge memo dated 5.2.199-11.1) 

was issued to the applicant. It refers to 9 charges and all 

of them are in regard to the alleged misappropriation. A 

complaint was given to the policer in regard to the same and 

it was registered as Crime 141/90 of Gannavarem Police 

Station for the offenceunder Sections 	and 420 IPC. 

The charge sheet filed thereon was registered as CC 124/90 

on the file of theX Metropolitan Magistrate, Vijayawada 

at Gannavararn. That CC is still pending. 

This OA was filed praying for a declaration that 

the departmental inquiry initiated as per the memo No.F-4_4/ 

90-91, dated 5.2.1991 and An contirn inIof:.tS same despite 

the CC 124/90 on the file of the X Metropolitan Magistrate, 

Vijayewada at Gannavaram, is illegal and for setting aside 

the same. 

The main contention for the applicant is that it 

will cause prejudice to him if the departmental inquiry is 

proceeded with when the CC 124/90 was filed in regard to the 

very same alleged misappropri&tion. There is force in the 

contention for the applicant. 
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contd.... 



Hence1  the respondents are k restrained from 

proceeding with the departmental inquiry in pursuance of 

the charge memo No.F-4_4/90-91, dated 5.2.1991 till the 

disposal of the CC 124/90 on the file of the X Metropolitan 

Magistrate, Vii ayawada at Gannavaram. 

The OA is ordered accordingly at the admission 

stage. No costs. 

NGANC 
	

(V.NEELADRI RAO) 
MEMBER (14.DMN.) 
	

VICE CHAIRMAN 

DATED: 17th January, 1993. 
Open court dictation. 	

Aty Registr 
V Sn 

To 
1. The sr.Superintendent, Post Otfices, 

vijayawada Division, vijayawada. 

2. The Superinteadent of Post Offices, 
Machilipatnam, Krishna Dist, 

3. One copy to Mr.Anantha Rao.K. Advocate 
16-.2-705/1/13,New Ma].akpet, Near Rice Mills, Hyderabad. 

4, One copy to Mr.N.R.Devraj, Sr.aSC.CAT.Hyd. 

One copy to Library, CAT,Hyd. 

One spare copy. 
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AND 
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Dated;fl --199 
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in 
OA.No. 3) 

- 	T.AGNO• 	 ( W.P. 	 ) 

Admitd and Interim di 
issue 	 rectiobs 

Allo4d. 

Disposed of with direction5 
.. 

Th, 4s- Fed. 	 -' 

- Disr4ssed as Withdrawn 
Disssea for default 4  
Rejecte/ordered 	- 

• No order as to costs.c 
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